
 

आयकर अपीलीय अधिकरण, कटक न्यायपीठ,कटक  
IN THE INCOME TAX APPELLATE TRIBUNAL CUTTACK BENCH CUTTACK 

 

(THROUGH  VIRTUAL HEARING) 
 

श्री जाजज माथन, न्याययक सदस्य एवं  श्री राजेश कुमार, लेखा सदस्य के समक्ष । 
  

BEFORE SHRI GEORGE MATHAN, JUDICIAL MEMBER  
AND  

SHRI RAJESH KUMAR, ACCOUNTANT MEMBER 
 

आयकर अपील सं/ITA No.69/CTK/2025 

 (नििाारण वर्ा / Assessment Year :  2023-2024)  

Manmatha Kumar Mohanty 
Plot N0- 536(P),Rangani, 
Dakbunglow Chhak, Mahatab 
Road, Old Town, Bhubaneswar 
751002 

Vs ITO, Ward-2(1), Bhubaneswar 

PAN No. : AICPM 6515 C 

 (अपीलार्थी /Appellant) .. (प्रत्यर्थी / Respondent) 
 

नििााररती की ओर से /Assessee by : Shri Chitrasen Parida, AR   

राजस्व की ओर से /Revenue by : Shri Vijay Singh, Sr. DR 

सुनवाई की तारीख / Date of Hearing :    22/09/2025 

घोषणा की तारीख/Date of Pronouncement :    22/09/2025 

 
आदेश / O R D E R 

Per Bench :  
 
 This is an appeal filed by the assessee against the order of the Ld. 

Addl/JCIT (A)-2, Vadodara dated 29/11/2024  passed in Appeal No. 

Addl/JCIT(A)-2 Vadodara/10026/2022-23 for the assessment year 2023-

2024.  

2. It was submitted by the ld. AR that the only issue in the assessee’s 

appeal was against the disallowance of TDS by the CPC to an extent of 

Rs.8,41,372/- on the ground that there is a mismatch between the 

turnover as disclosed by the assesee and as disclosed in the 26AS form. 

Ld. AR has filed a reconciliation statement which reads as under :- 
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3. The said reconciliation was provided to the ld. Sr. DR, who has 

examined the same and accepted the fact that the difference in the 

turnover as disclosed by the assesee in his return and as appearing in the 

26AS form is on account of the GST. The assesee has shown net 

turnover after reducing the GST in the 26AS form. The gross turnover 

shown which includes the GST of Rs.10,69,41,522/-. If the TDS in respect 

of said GST is considered then the amount of Rs.8,41,372/- will 

automatically get adjusted. As it is noticed that the disallowance on the 

TDS is on account of variation on the turnover on account of GST and the 
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same has been reconciled, therefore, the AO is directed to grant the 

assesee the benefit of TDS of Rs.8,41,372/- as claimed by the assesee.  

4. In the result, appeal of the assesee is allowed. 

   Order dictated and pronounced in the open court on  22/09/2025.  
 
                         Sd/- 

(राजेश कुमार) 
(RAJESH KUMAR) 

                    Sd/- 

(जाजज माथन)  

(GEORGE MATHAN) 

लेखा सदस्य/ ACCOUNTANT MEMBER न्यानयक सदस्य / JUDICIAL MEMBER 

ददनाांक  Dated 22/09/2025  

Prakash Kumar Mishra, Sr.P.S. 
आदेश की प्रनतललपप अग्रेपर्त/Copy of the Order forwarded  to :   

                
 

 
    
   
 
 
 
 
आदेशािुसार/ BY ORDER, 

                                                               
 

  (Assistant Registrar) 

  आयकर अपीलीय अधिकरण,  कटक/ITAT, Cuttack 

 
 

1. अपीलार्थी / The Appellant-  Manmatha Kumar Mohanty 
Plot N0- 536(P),Rangani, Dakbunglow Chhak, 
Mahatab Road, Old Town, Bhubaneswar 751002 

2. प्रत्यर्थी / The Respondent-   ITO, Ward-2(1), 
Bhubaneswar 

3. आयकर आयुक्त(अपील) / The CIT(A),  

4. आयकर आयुक्त / CIT  

5. विभागीय प्रविविवि, आयकर अपीलीय अविकरण,  कटक / DR, ITAT, 

Cuttack 
6. गार्ज फाईल / Guard file. 
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